BEFORE THE AJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

C.P. (IB) No. 143/7/NCLT/AHM/2017

Coram:  Hon'ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
~ Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

Name of the Company: Canbank Factors Ltd.
Vs,
Accord Industries Ltd.

Section of the Companies Act: Section 7 of the Insolvenc and Bankrupt:
ol |
a Code

5.NO. NAME (CAPITAL LETTERS) __ DESIGNATION __ REPRESENTATION  SIGNATURE

1. LALIT 4. PATEL. - ADVOCcaArE PETIT? cweﬁ &
) Visune Topave  kovecse  Aesvorvent  JTD

2. NIPUN SINGHY) ApvoceTe KesPonN OEN 7 /)/Z/ﬁa—:/

ORDER

Learned Advocate Mr. Lallt Patel present for F 1nan01al Creditor/ Petitioner. Learned

Advocate Mr. Vishal Dave with Learned Advocate Mr. Nipun S1nghv1 present for
Respondent (Caveator) - _

_ Proof of. service of copy of application on Respondent filed.

Cave,ator IS present.

Respondent / Corporate debtor shall file its objections, if any, list the matter on
17.11.2017. é‘:» hsanf be fre afama Mim

W | # M (W Ly~
MANORAMA KUMARI KKI RAVEENDRA BABU
MEMBER J UDICIAL _ - MEMBER JUDICIAL

Dated this the 27th day of October, 2017.




